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.N.tr9. .vy.ap.g€bu*„ a.hutia ...................... „.  Petitjorier /

Versus
State  of Sikkim

4ppella

F}espondeni

Order with Signature
Office Note; as to

:action.(if an;v)

; taken on Order .

16-08-07 fkesen±     hfr.   K.T.   Bhutia,   Mr.   `Bhaskar   Raj
fTadhan and Ms. Yangchen D. Gyatso,
Advocates for the Petitioner.

Mr.  J.B..  FTadhan,   Public  Prosecutor
with  Mr.  Karma 'Thinlay-,  Addl`.  Public
PTosecutor for the State-Respondent.

'  As the bail appficafron made b`efore the trial
.,i

Court is dne to be heard on  18..08.2007 i.e.,  the

day after tomoITow, .no .order on this application.

Disposed of.

ftyfty
(A. N. Ray, CJ)
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